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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A. No. 34 to 43 of 1987 
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As per list attached 	 Petitioner 

As per list attached 
	

Advocate for the Petitioner(s) 

Versus 

As Der list attached 
	

Respondent 

As p.r  list attarhd 	
Advocate for the Respondent(s) 

CORAM: 

The Honble Mr. P. H. TRI\JEDI 	 : 	tIICE CHAIRMAN 
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Sr. 	 Name of the 	 Name of the 

No. 	 Party 	 advocate 

OA/34/87 	ZJ, A. I9isqutta 	 P IN P 

'i/so 

Union of India & Ors0 	R P Bhatt 

OA/35/67 	G. C. Desai 	 B B Oza & K K Shah 

V/s. 
Union of India & Ors. 	 R P Bhatt 

OA/36/87 	U K Pradhan 	 B B Oza & K K Shah 

V/s. 

Union of India & Anr. 	R P Bhatt 

OA/37/87 	Yusuf Khan B 	 B B Oza & K K Shah 

V/s. 

Union of India & Anr. 	 R P Bhatt 

(1P/38/87 	Thakor Lal M. 	 B B Oza & K K Shah 

V/s. 

Union of India & Anr. 	 R P Bhatt 

OA/39/87 	P 6 Goswami 	 B B Oza & K K Shah 

V/s. 

Union of India & Anr. 	 R P Bhatt 

OA/40/87 

	

	Hasmukhlal J Pandya 	 B 8 Oza & K K Shah 

V/s. 

Union of India & Anr. 	 R P Bhatt 

CiK/41/b7 	hzarrat hli T. 	 8 6 Oza & K K ShE 

\Ji's. 

Vnicr cf 1n 	& [rr. 	 K P 

K K Kar. 	 K F 	K K 

V/s. 

Union of India & Anr. 	 K P Shatt 

10 OPt/43/87 	Kanna Poona 	 [3 B Oza & K K Shah 

V/s. 

Union of India & Anr. 	 R P Bhatt 
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OA/34/879  OA/35/879  OA/36/87, OA/37/87, OA/38/87, 

OA/39/879  OA/40/879  OA/41/87, oA/42/87 9  OA/43/87. 

Per : Hon'ble Mr P H Trivedi : Vice Chairman. 

In this batch of cases filed by the Petitioners, 

we heard the learned advocates who madez common 

submissions in them. The learned advocate for the 

respondents stated that his reply in OA/42/87 may be taken 

as applicable to all cases in the batch. 

Although the petitioners say that there are 

distinguishing features we find that the Oetitioners 

and their annexures are almost identically worded0 

The petitioners were dismissed from service under rule 

14(U) of Railway Servants (Discipline & Appeal) Ru'es, 

1968. The relevant orders dismissing them state that the 

petitioners absented themselves at the period of strike 

in February 9 1901 that this absence was unauthorised., 

thEt this absencE was later souoht to be jutifid by 

produ:ticn of r. rrECE1 certificate fron a Doctor other 

trI . 	1Lry u::tor, tE- inr 	C EEtE 

tc pctticnr contctd fro,7 tne:r 10510en:E, tney L:re 

not found there and were therefore, treated as absondiflg. 

Subsequently the petitioners appealed against the order 

of dismisal and in appeal petitions stated that the 

appellate authority may order an enquiry if it feels 

necessary since the condition is normal for an enquiry 

at present. The petitioners moved the High Court. But 

they were directed to file appeals against the impugned 

order on or before 31st October, 1985 in view of the 

. . . • 2/— 
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judgment in the case of Union of India V/s.Tulsiram 

Patel0  The appeal petition was made in October, 1986, 

In disposing of the appeal the appellate authority in 

30th rlay/2nd June, 1986 has given grounds for its 

order, It has stated that it was not practicable to 

hold enquiry at the time when the orders for punishment 

were passed by the disciplinary authority but has not 

touched the point on the question of holding an enquiry 

before disposal of the appeal. Subseqnently, in December 

1986 the Supreme Court in similar matters in its order 

dated 3/12/1986 specifically referred to its judgment in 

5atyavirsingh U/s.Union of India 1985(4)(56C)(252(28
1) 

s not having been complied with by the appellate 

authority and directed that the appellate authority shall 

re—diSPOSe of the appeal and keeping the directions as 

referred to above in view in 
the judgment of satyavirsingh 

V/s,UniOfl of India while dealing with the matters. 

SubsequentlY, this Writ Petition was withdrawn in the 

Supreme Court with the directions of the Supreme Court 

that they werE so permittED to be withra'fl to enable 

the petitioner to file them in the Central Abministr&ZAVE 
 

The snort point before us is w2LnEr in dispusiri 

of the appeal the appellate authority should have 

ordered an enquiry or not and 	
whether their orders 

rejecting the appeal without their doing so on that 

ground are valid. 

It is unnecesSarY to go into the question whether 

the disciplinarY authority was right or not in coming to 

the finding their conditions pre
vailing in February t Bl 
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were such that disciplinary proceedings were not 

practicable. Even if it is held that the conditions 

then prevailing were such that disciplinary proceedings 

could not have been held, the question is whether 

in June, 1986 it was practicable to hold an enquiry. 

We are afraid that this question has not been examined 

in appeal. The appellants did not specifically ask for 

an enquiry or claim it as a matter of their right that 

the 	enquiry be held before disposino of the appeal as 

the orders dismissing them were passed the Disciplinary 

Iuthority were not based upon the findings of any 

enquiry or were passed without giving them an opportunity 

to be heard with reference to the specific charoes 

against them. The appellants have asked the appellate 

authority to hold an enquiry as if it thought so 

necessary. This stipulation regarding the appellate 

authority considering whether the enquiry be held if it 

sought so necessary detracts to an extent from the 

appellants, making of their claim, there is no doubt that 

the qucsion has bean raisad by the petitioners/appellants 

arh it uas thrafor, flesasSary for tHE appELlatE 

athorty te anly itE rinc tr tnil UEtiC'fl a 	tc 

I tE raasn: L, it E1 	flC 	GEnE 	:- EL a 	enpLiry c Enar 

nEcessary or practicable at the stae when the appeal 

ias bene disposed of. This has net been done. Durino the 

hearino it was sugoEsted by us to the respondents whether 

they were ready to review the orders of the appellate 

authority suo niotu. After the hearing but before the 

rendering of this judgment the respondents have filed 

affidavit allowed to be brought on record that they have 
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review these cases but the applicants who 

nt did not agree to have the result of the 

rred for such outcome of the review, and 

have pressed for a decision of the cases0 

The judgment of the Supreme Court in Satyavirsingh 

V/s. Union of India is applicable to the petitions. This 

judgment upholds the right of the petitioners to an 

enquiry even at the stage of the appeal0 The orders 

of the Supreme Court of 03/12/1986 in other similar 

matters specifically referred to the orders of the 

appellate authority not having complied in terms with 

the directions in this judgment. 

The petitioners have made out a case regarding its 

discrimination against them on the ground of several 

others similarly situated having been more leniently 

dealt with. During theh hearing we were left with a 

distinct impression that while facts and circumstances 

of eacfl case could be different, no, loical basis for 

tn:ui:hin the ca:r cf thcse uho LcrE lenentiv 

UE[ Lf 	pEitT 	LicE 

J uc:li rcfran ta cc irtc tns ratcEr at tn 	E:E-:E 

as tre appellate authority would have opportunity to 

go into the facts and circumstances of the cases cf tn 

petitioners in the light of the directions uc propose 

to give 

We consider that this is a fit case for the appellate 

authority (Respondent No02) to either hold an enquiry or 

. 	5/— 
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order an enquiry to be held as directed by the Supreme 

Court following its judgment in Satyavirsingh V/a. Union 

of India and come to relevant findings on the basis 

of which each the petitioner's case could be decided by 

them. We direct that this be done in a period of three 

months. 

We, therefore, partly allow the petitions and quash 

the orders dated 30th Flay/2nd June, 1986 of the appellate 

authority (Respondent No 02) who may carry out the 

directions aforesaid. No order as to costs. 

Sd/ - 

( P.H. TRIVEDI ) 
VICE CHAIRVkAN. 

Sd!- 

( P.M. JOSHI ) 
JUDICIAL MFNBER 


